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(a) whether attention of Govemn-
ment has been drawn to the report
published in the ‘Hindustan’ dated the
23rd June, 1972 to the effect that
Britain is still supplying arms to Pakis-
tan on a large scale; and

(b) if so, what is the reaction of
Covernment thereto ?]
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+[THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) Yes, Sir.

(b) The British Government’s atten-
tion has been drawn to reports that
British arms are finding their way to
Pakistan. Although the British Govern-
ment denied these reports and told us
that arms supplied by them to Iran and
Turkey under specific agreements could
not be transferred to other countries
without the consent of the British Gov-
ernment, they have promised to make
further inquiries.

Government are keeping a
watch in the matter.]
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CLOSURE OF THE PATMOHANA COLLIERY
*288. SHRI N. K. KRISHNAN:
SHRI KALYAN ROY :

Will the Minister of LABOUR AND
REHABILITATION be pleased :o
state:

+[ 1 English translatior—l.
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to Questions 58

(a) whether it is a fact that the Assis-
tant Labour Commissioner (Central),
Asansol, has written a letter on 25-5-72
to the Additional District Magistrate,
Asansol about the non-payment of
wages to the workers of the Patmohana
Colliery and arbitrary closure of the
mine ; and if so, the details thereof ;

(b) what are the legal dues which
have been rendered unemployed by this

| the Patmohana Colliery;

(c) what steps have been taken by
the Industrial Relations Machinery
against the management for arbitrary
closure and the non-payment of wages
and the details thereof; and

(d) the total number of workers who
have been rendeied unemployed by this
closure?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) The  Assistant
Labour Commissioner (Central), Asan-
sol, wrote a letter to the Additional
District Magistrate, Asansol on the 25th
May, 1972 informing him about the
non-payment of wages to the workers
of the Colliery by the management and
the closure of 7/8 Pits of the Colliery
and requested him to prevail upon the
management to make the payments to
the workers.

(b) The wages to weekly paid workers
have not been paid from week ending
13th May, 1972 onwards and monthly-
paid workers have not been paid wages
from the month of April, 1972, on-
wards. The nature of other dues could
not be ascertained for want of records.

(c) No. 1 and 2 Pits of the Colliery
are reported to have started working
from 7-8-72. Inclines 7 and 8 are not
yet working as restriction has been im-
posed by the Director General, Mines
Safety under Section 22 of the Mines
Act, for the relaxation of which the
management and the union are re-
ported to have approached the Director
General, Mines Safety. An agreement
has been entered into by the parties
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before the Sub Divisional Officer,
Asansol on 2-8-72 on the subject of
the payment of wages to the workers.

(d) 1347.

WEST BENGAL JUTE AGREEMENT

*289.. SHRI MONORANJAN ROY:
SHRI SASANKASEKHAR
SANYAL:

wWill the Minister of LABOUR AND
REHABILITATION be pleased 1w
state :

(a) whether it is a fact that some jute
millowners outside West Bengal bave
not yet implemented the West Bengat
Jute agreement;

(b) if so, the steps taken by Govern-
ment to persuade the employers to give
effect to the agreement; and

(c) the names of the factories outside
West Bengal which have not imple-
mented the agreement fully?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) : (a) to (¢} Presumably
the reference is to the jute agreement
signed by the parties before the Joint
Labour Commissioner, West Bengal on
May 7, 1972. The matter falls in the
State sphere. According to available
information, the agreement provides
that it will be applicable to workers
employed in the jute mills in West
Bengal only. The question of its imple-
mentation by jute mills in other states
would be matter for the parties to take
up with the State Industrial Relations
Machinery concerned.

MAULANA BHASANI'S ATTITUDE TOWARDS
INDIA

*290. SHRI DWIJENDRALAI. SEN
GUPTA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware
of the anti-Indian propaganda spear-

headed by Maulana Bhasani in Bangla- |

desh in the recent past: and

[ RAJYA SABHA ]

to Questions 60

(b) what was the total exp=~"t re
\ incurred by the Government o' .
during the period of Maulana Bhasa.:’s
stay in India since March 25, 1971 in-
cluding his medical and the other ex-
penses?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Government have seen
some reports about the expression of
anti-Indian sentiments by certain ele-
ments in Bangladesh,

(b) Rs. 47,650.00.

CLOSED FACTORIES IN WEST BENGAL

*29]. SHRI SUHRID MULLICK
CHOUDHURY: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state.

(a) what are the number of factories
which are still to be opened in West
Bengal;

(b) what steps Government propese
to take to reopen the still closed fac-
tories in that State;

(c) what are the number of employees
affected by such closures;

(d) what are the number of factories
which since have been opened after the
last general elections in March, 1972;
and

(e) the number of factories Govern-
ment have {aken over in West Bengal
after the last general elections and
how many do they propose to take
over in the pear future?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (d) Informa-
tion is being collected.

(e) According to the information
made available by the ministries of
Foreign Trade and Industrial Develop-
ment, the number of factories in West
Bengal whose management has been
taken over after the last General Flec-
tions upto August 7, 1972 was 7. Cases




